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30.1.92, Hon'ble Mr, Justice U.C.Srivastavae~ v.C,

Hon'ble Mr, A.B., GOLthi - A1,

It appears that by the lapse of tipe the
a2plication has become infructous i.e. why no
S . _

Oone aS?eared.‘rhe I'espondent has?%og fileqd any

reply, When the Writ petition was fileda by the

aoplicant he was aged akout 2 49 years and it -

SPPears that he has attained the of super-

annuation, An interinm Jrder was granted by
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High Court staying the operation of the order

passed DY the lower court and the applicant

thus contimued to work on the post from which

he was reverted. The appl

ication of the applicant

is accordingly dismissed in non prosecution.

No order as t> the€ cOsts.
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